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IN THE HON'BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 49 OF 2020 

IN THE MATTER OF: 

Tulinder Katoch and ors 

State of Uttar Pradesh & Other 

Versus 

Applicant 

Respondents 

ACTION TAKEN REPORT ON BEHALE OF IRRIGATION DEPARTMENT 
STATE OF UTTAR PRADESH ALONG WITH AFFIDAVIT 

In compliance with the orders dated 16.05.2024 and 17.11.2021 passed by the Hon'ble 
National Green Tribunal in the matter of Tulinder Katoch and Ors v. State of Utar 
Pradesh & Ors (OA No. 49/2020), the following actions have been taken by the Chief 
Engineer Irigation and Water Resources Department, State of Up on behalf of 
Principal Secretary Irrigation and Water Resources Department. 

1. That the Irrigation Department has been consistently working to maintain the canal 
and surrounding areas free from garbage and sewage, as directed by the Hon'ble 
Tribunal in its order dated 17.11.2021. The recent inspection findings further confirm 

our ongoing efforts 

2. That in compliance with the order dated 16.05.2024 passed by the Hon'ble National 
Green Tribunal (NGT) the Chief Engineer (Yamuna) through a letter dated 24.07.2024 
directed Superintending Engineer, Third Circle Irrigation Works, Agra to Contact 

Deputy Secretary, Irrigation and Water Resources Uttar Pradesh instructing to file 

status report in regard with the order and submit counter affidavit/report. A true copy 

of letter dated 24.07.20024 is annexed as ANNEXURE 1. 

3. That in compliance with the letter dated 24.07.24 a joint team consisting of the 
Executive Engineer & Assistant Engineer (W)Head Works Division Agra canal 

Okhla, New Delhi 25, had visited the desired site on 20.7.24 and found no dirty water 
being discharged in drains and cement materials stocked, no MSW and garbage 
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discharged in drains and cement materials stocked, no MSW and garbage dumping. A 

true copy of the report along with photographs annexed here has ANNEXURE 2 

4. That the petitioner's allegations are categorically denicd of ongoing pollution and 
health hazards. The recent inspection report, along with photographic evidence, clearly 
demonstrates that the area is clean and well-maintained and assures the Hon'ble 

Tribunal that the department is committed to preventing pollution and protecting 
public health. 

5. It is pertinent to mention here that the school beside the site has acquisitive 

intentions to illegally encroach the area of the Irrigation Department and misuse it as a 

parking spot for their buses, therefore making acquisitions of chronic traffic hazards 
including school buses in I.A No.221/2024, and pursuing such litigation. 

6. It is respectfully submitted that although land belongs to the Irrigation Department, 

State of UP, the municipal jurisdiction falls under Faridabad Nagar Nigam, therefore, 

being responsible for any kind of public health and sanitation issues, still individual 

and collective efforts have been taken by The Irrigation Department to ensure the 

effectiveness of the cleanup and maintenance of the site. 

7. Further, the averments and allegations made by the applicant are denied as false 

and need to be disnmissed with exemplary cost 

PRIYANKA SWAMI 
ADVOCATE 

COUNSEL FOR IRRIGATION DEPARTMENT, 
STATE OF UTTAR PRADESH 

F13, GROUND FLOOR, 
JANGPURA, NEW DELHI -110014 
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IN THE HON'BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 49 OF 2020 

IN THE MATTER OF: 

Tulinder Katoch and ors 

State of Uttar Pradesh & Other 

Versus 

AFFIDAVIT 

Applicant 

Respondents 

1 Dinesh Kumar Panduval aged about 59 years s/o Shri Krishna Sahai is 
presently posted Chief Engineer (Yamuna) having an office at Canal Colony Okhla 

New Delhi 110025_ presently in Delhi. 

1. That I am posted as stated above and well conversant with the facts of the present case 

and as such competent to swear this affidavit before this Tribunal. 

2. That the accompanying report has been drafted by our counsel upon my instructions. 

3. That the contents of the accompanying additional affidavit are true and correct and the 

knowledge has been derived from official records and nothing material has been 

concealed therefrom. 

oTAR 

Area Deih 

Kamiesh Sharma 

No 23 

GOVT. 

NDIA 
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VERIFICATION 

Verified on solemn affirmation at New Delhi on this 

i 

identiH 

the 

'eoorent 

who 

nag 

CERTIFIEED 

Shrl / Smt. / Km. 

R/o... ldentified by Sii. 
Ias solemr 

Dolhi 

a3 SEF 2024 

2024, that the contents of the foregoing affidavit are true and correct to the best of my 

knowledge and no part of it is false and nothing material has been concealed 

therefron. 

That the co': 

trwe and cot 

at 

TAR 

t which 
"lim are 

wledge 

Nelary Deh 

GoV 

3 SEF 2024 

day. 

ND 

DEPONENT 

of 

DEPONENT 
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